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CENTRAL ADMINISTRATIVE TRIBUNAL,AIlAHABAD BENCH,

Registration No, 471 of 1087

Atma Ram
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o v e App-licant..
Versus

Executive Director, Nuclear Power
Board and others

* e 0 L ]

&7 e+ Respondents,

b —

Hon, Mr. Justice U

C, Srivastava,Vv.C,
Hon'ble Mr, A.B,

&Orthi, Member (A)

( By Hon.Mr. Justice uU,C, Srivastava,V,C)

Power Project, Narora District Bulandshahar as Scientific

Assistant in the yedr 1982, He was transferred elsewhere,

The applicant was at Serial No,

19 in the seniority
list. The grievance of the spplicamt is that whereas

the persons at Serial Nos, 20,22 and 23 on the seniority

list have been promoted on the post of Scientific

Assistant 'C? (S.A.C.) , the applicant has been omitteq

from being promoted although,

the employee at Serial no, -
21 has left the service,

" The applicant made a comp laint

dgainst the same by £illing an application on 19,10,1986
Oh his application

dated 19.10.1986, following brder
Was passed;

"We have gone through the promotion norms
and Sri Atmaram is not fulfilling the same,

Hence his case has not been Ccnsidered for
the next grade,®

The applicant made further representation against the

Same but he did not Succeed against the same that is

why he has approached the Tribunal,
2. The application of the applicant has peen

Opposed by the respondents who have stated that it
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and even thereafterp. oniy—its
{fcam@it¢iv&=:#sai%. The interview result and rec ords

wWould have Yaeen established whether he was .fit for

Promotion to the hicher prade ' not in preference to

his juniors, byt this procees was

not adopted ang the
A el A
app licant s result was

that

and no longer at Narora,
department is the Same and is governed
epartment

Jis
It is clear that merely: trans fe

May be SO, but the

by the head of the d Or one whO:’incharge.
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° Within 3 m‘-‘hths

POst to the next higher grade, In Case the applicant

» there appears to be no reaso

for the promotiongal

is foynd successful
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why he has not been promoted and if a mistake has
/ | been committed, the respondents themselves will rectify
the mistake and give him promotion from the date, may
be notional, from which date he may be found entitled to,
fi The application is disposed of with the above terms,
| Parties to bear their own costs, K;; |

Member (A ) Vice~Chairman
Dated : 2212,1991
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